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ShrJ. Gopi Chaurasia for the appllcant,

Reply not filed. Case be lisied for
shri R.S.sidhigui for respondents.

on XSSt befo;e Hon'ble Be»n'c'h!

' Heard learned counsel for applicant.

Learned counsel for the applicant states
that he wants to wlthdraw the apgj.a.catlon.

"pPermission is granted and the OA 1s
dismissed as withdrawn. -
Learned counsel for the applicant is
directed to make an endorsement on the
OA of the withdrawal.- :
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